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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD,.
. % W W

Dt, of Daecision

. 4,4.1994

Syed Chingeesha

1.

2.

s

Divisional Railway Manager,
South Caentral Ralluay,
Vi jayawada,

Senior Divisional Personnel foicar,

South Central Rai luay,

3.

Vi jayauada,

Senior Divisional Operations Manager,
Soguth Central Rajilway,

- Vi jayawada,

e

- Counsel Por the Applicant

Counsel for the Respondents

Sri P, Bangaru Shetty,

5/o not knoun, aged 46 yaears
dead Trains Clnra

Vi jayawada, 2 e,

5ri M.V.Lakshmana Rao, aged 47 years
5/o not known, Chisf Trains Clerk,
€/o Station Supserintendent, SC Rly,
Rajahmundry,

sri S, Gangadhar, aged 46 ysars
5/e not known, Head Trains Clerk,
Chief Yagd Master's Office,

SC Rly, yijayawada,

*e-

CCRAM:

THE HON'BLE SHRI A.B., GORTHI : MEMBER (ADMN,)

THE HON'BLE SHRI T.CHANDRASEKHARA REODDY

.s Applicant.

Mr. J.M, Naidu

MEMBER (JUDL.)

e+ Raspondents,

f"lr. NL‘.U. Ramana,Addl.CGSCO
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U.A. 495/93 Dt. d:DECiSion : d.401994
ORDER

{. As per Hon'ble Shri A.B, Gorthi, Member (Admn,) [

The applgggnt who is working as Head Trains
Clerk, South Central Railway, is aggrieved by his non
selection to the-post of Chief Trains Clerk, His claim
i%/fur & direction to the respondents to promote him

to the post of Chief Traim Clerk in preference to

respordent No, 4 to 6 ,with all consequential benefits,
—. e viie wppLalGENIL WOaS WOLK1IANG ag Head Trains
Clerk,he was alerted vide memo dt, 12,10,1992 for
selection to the post aof Chief Trains Clerk, Amongst
the candidates tﬁen alerted, he was at Sl,No, S where as
the names of respondents 4,5 and 6 were at Sl,No., 7,11 and
12 rESpactiualy. After the written test uas helgﬂthe
applicant was declared to have qualifisd for being called
for viva=-voce after adding notional seniority marks,
RespondeatiNo.5 and 6 passed the written test without

aod, 4
the sdding of their notional seniority marks, Respondent
No. 4 however was declared qualified for being called
‘Po; u;ug-ugqg‘ﬁfpegfadd;ng ngtioqal seqiqgity marks,
| On, the cenclusion of the viva-voce, respondents No., 4 end 5

B dn Cadly

'1tqgether uithIQ:;. P:Pogﬂgﬁchqqdra Rao who uasksenior
to the epplicant were promoted ta the post of Chief:
Trains Clerk vide office order dt., 27,2,1993, By a

separate office order dt, 13,7.1993. Respondent No.6

es3




also was promoted to the post of Chief -Trains Clerk,
The grievance nf the applicantiis that the selection
was not conducted in accordance with the ;uli@;anq,had
the test been conducted properﬂ%y he would have been
|/
selected and promoted from the date when his juniors
e .
vere aiso promated,-
i :
3e The respendents in their reply affidavit have
not disputed the material facts stated in the GAQ But-

asserted that the selection propedura was conducted in

accordance with the relevant prouisionﬂuf the Indian

Dal e Cetahlichmoant Mamanl  Bo dbe e d cnmbe sy

found suitable for selection, 3%95§:§Pﬂid ., be no question

g

L

= e =

&P promoting him to the post of Chief Trains Clerkd

4o We have heard learned, counsel for both the
parties, Mr, J.M, Naidu learned counsel for the applicant

stated that the manner in which respondents No, 4

(P, Bangaru Shetty) who too was called for viva-voce
after giving him the benefit of notional seniority marks,
was found suitable after the uan?uoce/uouléiclear@?ﬁj

indicate that bheﬁﬁééﬁ.qf the applicant did not receive

fair consideration, Further he hgs drawn our attention
_ ; |
to para 219 of the Indian Railway Establishment Manual,

T et
and}in particular,to classes{{f),(g)and(j)of the said para,
' SO TS
, W .
™(f) The Selection Board will examine the
service record and confidential reports (if kept)

of the staPf eligible, All the members of the

Selection Board should independently assess the



candidates under different haadinés of personality,
leadership etc., and record the mérks awvarded by
them in the mark sheet given to them and the sme
should besgigned and handed over to the Personnsl
O0fficer who should average the maLks given by
members of the Selection Board ané be responsible

!
to compile the results on the bas%s of marks given

! by the members of the Sslection B$ard. This
evaluation chart prépared by the Personnel 0Officer
should thereafter be signed by all the members of
the Selaction Board, The members;numinated on a
Selection Board should be advised‘clearly thaﬁ

\
there should not be any cuttings and over-writings
i e

i serious objection of any cuttings jarnd gver-writing

will be takeng"

E(NG) I-79/PM 1-=320 dte 23,12,79
|

"(g) Selection should be madﬁ primarily an

the basis of overall merit, but for the guidance

of Selection Board the Ffagtors toiha taken into

! account and their relative ueightiare laid down

. below:-
E(NG) I-69/PM 1-126 dt, 18,9.69
- - - e
. - Maximum ‘ Qualifying
. Marks ; Marks
| |
(1) Professional ability 50 | 30
‘ (ii) Personality, address, i
{ ; Leadership and academic
. ‘ gualification . 20 —
(1ii) A record of service ' 15 | -
. 5 (iv) Seniority 15 | .

Note(i) The item ‘record of service® shPuld also take

into consideration the performahces of the

employee in essential Training Schools/Institutess

eed .
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apart from the examining CRs and other relevant

records,"”

E(NG) I=72/PM 1/92 dt, 27.6,73
(ii) Candidates must obtain a minimum of 30 marks
in professicnai ability and 60% marks of the
aggregate for being:placad on thh pangl, Where
both written and coral tests are Held for adjudging
the professional ability, the written test should
not be of less than 35 marks and the candidates

must secure 60% marks in written test for the

purpgg@-af being called in viva-voce test, This

procedure is alspo applicable for filling up of
general posts, Providad that 60% of the total
of the marks prescribed for written examination
and for seniority will also be tpe basis for
célling candidates for viua-vncaitest instead of
60% of the marks for the written examjnation,"”

E(NG) 1/72/PM-1/158 dt. 12.12,73 & E(NG)
1/83/PM 1/65 dt,. 5412.1934.

®(3) The nameélof selected candidates should
be arranged in order of seniority but those
securing a total of more than 80% marks will be
classed as outstanding and placed in tﬁe panel
appropriately in order of their seniority alléuiﬁg

them to supersede not more than §0% of total

~£E4ld of eligibility,

E(NG) I/76 PM 1-142 dt, 25,7,79, 30,10.79

With a view to see%mhethe: the afore said

provisicn were duly complied with in the matter of selection

to which the applicant was subjected, we calle d for the

relevant records. Mr. N,V, Ramapa learned standing counsel

L]
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IN THE CENTRAL ADMINI TRIBUNAL HYDERABAD BENCH A T HYDERABAD

0.a.N0. 495793, < T
Date of Order: 3-6-93,

R

7 Betweens

' Syed Chingeesha, .~ Y, 3
] - Applicant, b,

and

-1, Divisional Railway Manager,
' - S.C.Railway,,Vijayawada. ~~

S; L,. naIIWay,)' Vijayawaaa,™ :} AELL - . _

3. Senior'Divisional Operations Manager,
' S.C.Rth?Vijayawa@a. g
4., Sri P,Bangaru Shetty,
Head Trains Clerk,
Control Office:'S.C.Rly, Vijayawada. «/

5. 8ri M,V,Lakshmana Rao, Chief Trains Clerk,
8/0 Station Superintendent, S.C.Rly,
Rajahmundry. :

/

6. Sri S.Gangadhar, Head Trains Clerk, ‘ o
' Chief Yard Master's Office, '

ce Respondents.
For the Applicantz,Mz;J,M.Naidu, Advocate,
AN
’ * For the Respondents: Mr, .e S.Ce for Rlysg,

CORAM:
THE HON'BLE MR.A.B,GORTHY $: MEMBER(ADMN)

AND

| THE HON'BLE MR.T.CHANDRASEKHAR REDDY : MEMBER(JUDL)
’ 'The Tribunal made the following Order:-
Heard Mr,J,M.,Naidu, learned counsel for the applicant,

The grievance of the applicant is against his non selection for
promotion to the post of Chief Trains Clerk in the pay scale
of Rs,1600-2660, It is the contention of the applicant that he
qualified in the written test and was called for viva-voce also,
Thereafter, the respondents have promoted Mr .P.Bangaru Shetty,

. @ person junior to the applicant whereas the applicant was not
promoted as per the office order dated 27-2-~1993,

- Admit, The respondents to file reply within 30 days,
-t . Rejoinder if any, within twe weeks thereafter,



. .7 i*wf:, A
. - R \4."
Copy to:- - ‘ . )
. - / . \
14 Divisional Railway Managar, South Caertral Railway, \li.f;ayauac
2¢& Senior Divisional Personnal DP?icar,Sauth Central Railuayf'
T UiJayauada.
3¢ Senior DiviSional Oparations managa; Sputh Central Railuay,
Uigayauada. . .
' 44 One copy ta Sri. J.M.Naidu, advocatu Advocates Asaacxatidha
High Court Building, Hyd.

¥
5. One copy to Sri., N.V.,Ramana, Addl. £8SC, CAT, Hyd.

& One copy to Library, CAT, Hyd! .

7+ One spare copy. , . \
. ’ , . ‘
¥
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‘1 ¢ / iuﬁ?‘ mmparaﬁ t.o .othdrs, ,:The \proceedings of the
!

for the respondents produced the records hefore us,

A perusal of the same would show that the applicant

y
did not score even 50% Of marks i the written test,

] . el . "L . : ', . ’ .u:‘
Nauertheles‘i he was; called for viua-uocé by giving him
1= - m.m" [ N A L .‘ .
tie baneht of’hmarks for senlonty.,‘/ue find that the
L o f} e ;,g/""l "'~"‘f ..
appl:.canb did not F ir sat:.,af’actory during the viva-voce

l !

-

1 arnd that his recdr% of’iserulce ijé alSQ c'omparatiuely

¢ f ae gy ta ~

A
J/l selectldn baard gvén "after™s caraf’ul sc‘rutlny)cf—-:#he

N ‘ PR S B Y r
b ”’aam do not disclosa any such violetion oP the relevant

[ Provisionsof the Indian Railway-Establishment Manual
+

| 8s would call Por our interferchce,

J .
6 The applicant was subjected to selsction by duly

constituted 4election Board,, If he was not selected, it
i
Wwas because he did not spnre‘r;«the required qualifying marks,
. )

\ .'"’ f .
In any case/it:fssettled i@ law that the decision of a Selection

Board can rarely be inter?ered by the Tribunald, Nothing

: £,
4 has béen brought to our noticé as would mt- J
. ‘. ~—
| {_' _. — 'L‘V“éll\a .

e With the

'decision of the Selection Board in this case,

T ¢ In the result we find no merit in the DA and

: t‘héi‘é&iﬂe is dismissed, No order as to costs,

- - —
(T. CHANDRAZE;HARA EDOY) (AR.B. GORT
MEMBER (JuDL.) MEMBER(ADMN

(o 1™

‘/jw 34«}’3 _

Dated : The 4th April 1994
| (Dict_ted in Open Court) Dy K % S 43
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TYPED BY : COMPAREL BY

CHECKED B  APPROVED BY

I THl CENTRAL ADMINISTRATIVE TRIBUJHNAL K
HYDERADAD RBEHCH AT HYDERADAD

STICE V.NEELADRI RAD

THE HON'ELE [R.J!
o VICE CiHAIRMAN

ERSi ey

ey

THE HON'BLE MR.A.B.GORTHI 3 MEMBER(AD)
AND
THE FHON'BLE MR.TGQCHANDRASEKIIZR REDDY
~ MEMBER(JULL) = o -

AN

.

=

THE HCON'BLE MR.R.RANGARAJAN 3 M{ADMN)-

meas Hfssos

ORDER/JUDGMERT ™~

| HLA R AACI o

.
o.ago.  y4s7a?

Ionnl\acg : (W.p,. - ) &

AdmiXted and Interim Directions
- Tssuad.

Allowdad

« : " Disposed of with directiog‘s

_-Bismissed. : e

]
' %

L smi i tral Kdministra:ive Trinunal |
Dismissed as withd &gy DESSATH l

i ssed for Defaglt. 247 APR199Y

Re jepted/Ordered. ﬁ,\q _
HYDERAEAD BENCH:

o order as to cOsts

pvm - , ‘ L
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